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for part-time education to out of school 

children in the age group of 6-14 years, who 

are not in a position to attend formal schools 

due to various socioeconomic and cultural 

constraints. The scheme is essentially meant for 

ten educationally backward States. However, 

it also covers urban slums, hilly, desert and 

tribal areas and areas of concentration of 

working children in all other States/UTs. 

Government of Maharashtra has not availed 

of financial assistance under the scheme. 

However, a number of Voluntary Agencies 

(VAs) are implementing the NFE scheme in 

Maharashtra. Details of grants released to 

them during the last three years are given 

below: 

 

The NFE Programmes being implemented 

by 34 voluntary agencies in the State have 

been evaluated by joint Evaluation Team 

consisting of the Field Adviser, NCERT, a 

representative of the State Government and a 

representative of a renowned voluntary 

agency. These include NFE programmes of 4 

voluntary agencies in the Vidarbha region. 
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Implementation of Delhi School Education ACT, 

1973 

*439. SHRI RAJ NATH SINGH: Will the 

Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether Government are aware that the 

Delhi School Education Act, 1973, enacted to 

end exploitation of teachers in Delhi schools, 

is being violated by making term 

appointments of teachers on contract with 

fixed emoluments, and denial of regular pay 

scales and allowances; 

(b) if so, the steps proposed to the taken 

by Government to safeguard the interests of 

the teacher community in Delhi; and 

(c) if Government have not yet initiated 

any action in the matter, the reasons therefor 

and by when the Delhi School Education Act, 

1973 will be implemented in letter and spirit? 

THE MINISTER OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI SR. 

BOMMAI): (a) to (c) Delhi School Education 

Act, 1973 provides for the recruitment and sets 

of terms and conditions of service of teachers 

employed in recognised schools of Delhi. 

Whenever any complaints of violation of these 

conditions of service are received, action by 

the appropriate authority, after due enquiry, is 

taken against the management of such schools 

under the various provisions of the Act. This is 

a regular and continuing process. 

Government of NCT of Delhi have intimated 

that contract appointments have been made in 

their Government schools for a limited period 

from among the retired teachers in the interest 

of students so that their studies do not suffer 

because of time gap between creation and filling 

up the posts by regular incumbents. 

Recruitment of teachers in Government 

schools is not covered by the Delhi School 

Education Act. 

 


